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necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967 in respect
of ‘Ministry of Law.”

Demanp No. T6—ELECTIONS

“That a sum not exceeding
Rs, 2,8253,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967 in respect
of ‘Elections”.

Demanp No, 77—OTHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Law

“That a sum not exceeding
Rs, 39,46,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967 in respect
of “Other Revenue Expenditure of
the ‘Ministry of Law'"

DEPARTMENT or
AFFAIRS

PARLIAMENTARY

Mr. Deputy-Speaker: We will now
take up the Demand in respect of the
Department of Parlamentary Affairs.

DxmAnD No. 105—DpARTMENT Or Par-
LIAMENTARY AFFAIRS

Mr, Deputy-Speaker: Motion moved:

That a sum not exceeding
Rs. 413,000 be granted to the Pre-
sident to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1867, in respect of
‘Department of Parliamentary
Affairs’,

8hri U, M. Trivedi (Mandsaur):
How many hours?
Mr. Deputy-Speaker: Two hours.

Shri Eapur Singh (Ludhiana): I
have great pleasure, to rise....

8hri Daji (Indore): 'This is an in-
teresting subject of an interesting
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Minister and you are giving only two
hours.

Shri Shinkre (Marmagoa): At least
when the Parliamentary Affairs De-

partment is being discussed in the
House, there should be quorum.
Mr, Deputy-Speaker: The quorum

bell is being rung....Now there is
quorum.

Shri Eapur Singh: Mr, Deputy-
Speaker, Sir, it is a pity that my
speech had to be interrupteg for lack
of quorum and it is a further pity
that quorum was challenged because
this is such a fragrant subject that it
can be discussed just as well even
when there is no quorum, I presume
that it will be common ground with
the hon, Memberg of this House that
whatever might be the constitutional
position, the department of parliamen-
tary affairs is really the Minister of
Parliamentary Affairs. The debates
on the subject last year will amply
confirm my observations and I would
therefore begin by making a few
observations which relate to the hon.
Minister of Parliamentary Affairs
personally. For sometime past, the
Members of this House, have noted
with growing dismay that certain fun-
damental changes have come over the
hon. Minister of Parllamentary
Affairs. We have seen, during the re-
cent times, that the ubiquitous red
rose has been replaced by a light
yellow rose and sometimes we also
notice that it is altogether missing.

8hri C. K, Bhattacharyya (Raiganj):
Are we having a debate on roses?

Shri Kapur Singh: This is a very
rosy subject,

Bhri C, K. Bhattacharyya: Let there
not be a war of roses.

Shri Kapur Singh: Not a war of
roses. The subject itself is rosy.

For some days past, we have also
noticed that his presence, or his pre-
sence in the immediate past, does not
affect or excite the nerves of the hon.
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Members as it used to in the past; it
has been doing so ever since the living
-1:mory of man extends, This has
stopped with such suddenness that it
cannot be taken but sy of noticeable
significance,

An hon. Member, just now, inter-
rupted me when 1 mentioned flowers,
are, botanically, characteristic of the
highest form of plant life and though
classjeal and modern theorists are not
agreed ag to whetheritisonly a modi-
fied and abbreviated shoot or it is
homologous with leaves or whether it
is a product of parallel evolution,
about its aristocratic distinctiveness
there is no disagreement whatsoever.
The hon, Minister, by discontinuation
of its use, or by making a sudden and
fundamental change in its colour, has
brought about a feeling that he wants
to set up a socialist pattern of society
in this country somewhat prematurely.

Asx regards the smells to which we
were accustomed and used in the pre-
sence of the hon. Minister they not
only excite or affect the factory
part but they also excite the respira-
tory part of the nose in which both
these sensitivities are situated. In the
absence of the scents which he nor-
mally emits, there is now neither
nausea nor sneezing in his presence, or
when he has just left the spot. These
two acts of omission and commission
of our hon, Minister are a source of
[ t and di tation, and 1
suggest early remedial measures,

Coming to the report of thisdepart-
ment, I find that on page 1, there is
a formidable list of sixteen items con-
stituting th mifin functions of this
department under arirle TT(3) of the
Constitution. The appellation  ‘de-
partmeht’ not only goes ill with these
all important and fundamental assign-
ments which have been made to this
department. but iz also not in keeping
with the native dignity of the hon.
present Minister. The sooner thi; de-
partment ig exalted into a full-fledged
ministry, the more gratifieation it is
likely tp afford to all sections of the
House. I can say this with a great
deal of certanty.
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Of these, item 16 appears to me to
be the most significant and fundamen-
ta] assignment of this department. I

will read out this item; it
says that this department has
to deal with “matters connec-

ted with powers, privileges and
immunities of Members of Parlia-
ment”. It is g job not for an efficient
parliamentarian merely but it is 4 job
of dealing with 500 human beings in
this House alone, not to speak of the
other House. It is g job which aims at
preserving the rights of the individual
back-bencher of the tiniest minority,
ag well as of ensuring that the majo-
rity prevails. It is a job which re-
quires the skill of gn artist and a te-
chnician. 1Tt devolves upon the Mi-
nister of Parliamentary Affairs, the
duty to influence and indirectly to
shape the moods, the tempers and the
sub-conscious aftitudes of the indivi-
duals and groups in this House. In
this matter I wish 1 could say that the
minister hasg been a conspicuous suc-
cess,

I will try lo explain what 1 have in
mind by referring to the phenomenon
of prohibitive interruptions  which
sometimes take place in this House. It
was in April 1965 that Mr. Frank An-
thony was prohibited by unceasing in-
terruptiong from giving the facls
about the troubles of hig people at the
hands of a group of majority commu-
nity at Calcutta. Likewise the hon.
Mr. Badrudduja was prohibited from
saying in the House what the Consti-
tution entitles him to say. Again, 1as}
year the hon. Member Mr. Mazani,
the General Secretary of my Party,
was prohibited, by unceasing interrup-
tiong from referring to the contents of
a book; Delhi to Peking by Patterson,
wherein the leader of the ruling party
was painted in unfavourable colours.
Lastly, only recently an hon. fair lady
Member of this House, belonging 10
the wpposite benches peremptorily, not
anly interrupted me but bade me nOE
to use the words ‘majority community
and ‘communalism’ in my speech and
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1 obeyed, not because I was in the
wrong but because I have an innate
weakness for cowardice in the pre-
sence of the opposite gex. It iy the
duty of the hon. minister of Parlia-
mentary affairs to bring home to all
<oncerned that important as it is that
a member of this House should not
use the forum of this House except to
enhance the cause of truth, it is even
‘more important that he should have
the freedom to do so. May I remind
the House of what John Mill said in
his, Essay on Liberty, in the year 1858,
which is not yet out-dated in a free
democratic India:

“The whole of mankind has no
right to silence one dissenter”.

‘This should be the moto of the hon.
Minister and his ambition and goal in
life should be to ger that the saying of
Mill is honoured in word and spirit in
this House as well ag outside.

Item 15 of the main functions of this
department refers to “officially-spon-
sored visits of Memberg of Parlia-
‘ment"”, Paras 35, 36 and 37 of the re-
port detail as many as nine dclega-
tiong of Members of Parliament sent
abroad including 7 Prime Minister's
delegations in the wake of Indo-Pak-
istan conflict. I wish to point out that
in not a single one of these delegations
was g single Member of the first and
premier Opposition group of  this
House—that is, my party—included.
‘This shows a right royal fashion e
conducting the affairs of the State,
reminiscent of Louis XIV who said ‘1
am the State’. May I, with your per-
mission, Sir, salutg the hon. Minister
of Parliamentary Affairs, who himself
is the Department. I now conclude by
mentioning my last point.

Tsrael iz g full member of the Inter-
Parliamentary Union, of which India
is also a member, T don't undestand
the hesitation on our part in recog-
nising Israel ag guch. After all, the
Inter-Parliamentary Union does not
indulge in politics. It is meant for pro-
motion and strengthening of Parlia-
mentary democracy in various count-
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ries of the world. Like our owa.
country, when 1sreel also fully be-
lieves and practises parliamentary
form of Government then, why
should it not be possible for us to
strengthen our own democratic faith
by according such simple recognition
to Israel? 1 understand that, just now,
two Members of Israeli Parliament are
in our country. The Parliamentary
Affairs Minister should have seen to
it that opportunities are provided to
us to meet them formslly in this
House. With this, I conclude.

3
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Tad gu A€ TN AW WA A
FH R | T F1 G FT 5T @ AW AT
dar AT § e 5% @Eer 9T 500
o FEAFT T FRATE |

% H/IT 1 F7 7 & g eqry
HEW FT {0 W g ag & F g we-
wg &1 M WE §, @ gE-uw
R Al R WA aw S, @
azr sifqm, wag & A9 w1 o
wrt w7 § g9 Frow e A
O | =T W aga arer &, Eer sanEr
w5 foqr s, gawne dwedy oo
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g, afe o=@ &7 ¥ TW gy wT
*1d I qF |

A W AW AT qEA A
aAY §, T %A F w@a wy A §,
foraet SromHe TR &, .

Shri Kapur Singh: We are all as
appreciative of the personality of the

hon. Minister as those hon. Members
on that side.

sfrom wEra medy : i, 5EA IR
AT 1 otar gt wqw fag o &
ITH FAT FY, IAFT gy F gwAr
1, 71 7 FW AT gfer ¥ ow a7
#t afo e sfaesr # fads 5 o
9 TR F7 OF g gn ¥ ww a7 fw
T gmw @5 5 gmre afafsla
W Efged T HF AFCH T @
Eifaitam v arg Wt g AT
FaT cqrT v@T §, A€T FY @A T 7R,
afie & wrodr 72 frdes w7 2w §
f& w19 gaeed A9, wWitE et 2w
w1 a1 7 & faig o @ 1 & oF ST
ﬂ’\i‘mari}aﬁi—-—
Ig W1 AT T ATHA E A ¥ AR G,

g g TR AR T e

I FT 9T AT WA W AT &
arwar TR

Y AT FEATTAY AT £ S
ATEw W9 1, TEE! gF KT AW TE/Y
T —

ITE! TT FT A9T T AN,
FAET HEwRT SMA AT |

faidt a5 sig®) 1@ 7 =71 2,
wfed gw oy o7 e 43 gy &
uTak wE¥ S § wefad tv gr
uvA FIW faw g ¥ @ oA @
Lach il
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At & AT AY, IT6 qrAY
*fT TR T A HTY GTY IAE A=A
Y H FTH TR AT R AWEHT F@AE
o ¥ srgan g fiF aea 99w agmm e

Shri Dajl: Mr. Deputy-Speaker,
Sir, we gare discussing this Ministry
thig year which is the last year of the
life of this Parliament, and therefore
the pertinent question, the most im-
portant query, is, have we added any
new dimension to the authority and
worth of this Parliament during our
tenure, T think il js from this crite-
rion that the work of this department
should be viewed. I want to make one
thing absolutely clear at the outset,
and it is this: That I and my party
do not agree with some of the tactics
sometimes indulged in by certain
Mrembers because we do believe that
the parliamentary institvtions, limited
and halting as they are should, be de-
fended and broadened and should not
be broken. It wouid be a dangerous
precedent, it would be 5 dangerous
day for the country and the nation
when the enlire institution of parlia-
mentary democracy is brought inte
disrepute because that would be
throwing the flood gates open for any
person or group who would like to
usurup the power and curtai] the
function of parliamentary democracy.
tInterruption). 1 want to make this
absolutely clear. At the same time, the
worlt of this House, this Parliament,
should really reflect the mood, the
temper, the tempo and the needs of the
masses, and by mere disciplinary ac-
tion alone the tendencies to which 1
referred cannot be curtailed. It is in
this respect, I  submit with pgreat
respect, that we have largely falled
and we should do much better. It is
for the  Minister 'of Parliamentary
Affairs to so arrange the work of the
House that we are able to better re-
flect the moods of the people.

Sir, the work of thig Ministry or
Department broadly speaking, (falls
intp two parts: one is a sort of mans-
geria] work, the work of arranging
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the business which has been catalo-
gued in the report. 1 do not propose
to deal with that aspect of the work,
because I want to devote the little
time at my disposal to another aspect.
But I must say that the Minister has
given thought mainly and only to this
aspect of the work and now he must
broaden his, vision As the manager
of the business also, he has not been
very efficient; the business slacks
sometimes; they arc run through. 1
think he must gdd 2 new dimension
to hig own porifolio, and as a Minister
of Parliamentary Affairs. it is his duty
to enlarge the functions, the power
und the authority of Parliament, and
he should address himself to this as-
pect of the matter.

How is the work of Parliament pro-
ceeding? We get so little time to
discuss anything of importance in
this country. Most of the time is
taken, up by Government work. In
regard to laborious legislative work,
even in that, we find that for import-
ant legislative measures we get only
a couple of hours or three hours ia
which we have to hurry through the
amendments; we hardly get any time
1o speak on the amendments. We
hardly are able to examinc some of
the amendments, Then, it becomes
very, very abnoxious when a Bill has
not emerged from the Belect Com-
mittee, Therefore, 1 had pleaded
sometime back and T again repeal
that a sort of standing legal commit-
tee of the House should be appointed
at the beginning of every  session,
which can go through such measures
as do not go through the Select Com-
mittee, not for examining the princi-
ples but for examining the Bill ax
such and finding out the lacunae, But
apart from that this House shall not
get the authority which it should
command in a parliamentary demo-
cracy in the country if we continue

to neglect the urgent issues of the
people.

1 want to pose this question: the
Monopaly Commission’s report  ha+

come. Have we discussed it? The:
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third Five Year Plan hay ended; have
we discussed it? The Fourth Five
Year Plan has not been drafted; have
we discussed it?

Bhrimati Tarkeshwari Sinha
(Barh): The fourth Five Year Plan
is not resdy yet.

Shri Daji: That is what I say; have
‘we discussed this serious lapse How
many proddings were required to
bring the Dalmia-Jain Enquiry Com-
mittee Report for discussion? How
many other important issuey that
face the nation today have been
steamrolled in the routine business of
the House? How do you expect this
House to be taken seriously by the
people outside iff on any technical
ground or any other reason we fail
to discuss those issues which really
speaking affect the masges? If we
submerge ourselves in details and for-
.gel those important issues that face
the nation, we forfeit the claim of
being the conscience of the nation,
the voice, the tribune and the forum
of the nation. Unless this Parliament
is able to rise above mere government
business and plodding through govern-
ment business and become the real
forum, the rea] voice of the people
unless that is done, the decorum will
certainly fall. I most regretfully
submit that vis g vis the powers of
this House, the powers of the execu-
tive have increased, and are increas-
ing and are not decreasing. It is &
serious danger; a serious inroad is
being made daily, during every sit-
ting, an inroad upon the sovereignty
and the sovereign power of this
House, More and more powers are be-
ing usurped by the executive flats and
more and more impression goes round
into the country that the Parliament
is being made or is merely a rubber=-
stamp of the decision that the execu-
tive takes. How often have we heard
the very goorl and amiable Minister
of Parliamentary Affairs standing up
-and saying, "T have been chasing the
~assurances from day to day but to mo

APRIL 4, 1986

D.G. 1v66-87 9266

purpose?” He himself has said it. Shz)
Pandey quoted some figures in  res-
pect of the assurances. But what gbout
the delay? He has forgotten the
amount of delay for getting those 94
per cent of the assurances fulfilled.
What was the delay? On many other
important occasions we find that the
tone and tenor of the debate in this
House have decreased, and the main
fault lies with the Government and
the Government flats, The way the
questions  are parried; the way the
issues are avoided, the way the rep-
lies are given, the way in which im-
portant issues are just brushed gaside
and the voting machinery utilised, the
way the voice is drowned or the vote
is drowned in the voice of yes and
no, are not the ways of democracy.
Democracy iy not counting of votes.
Democracy is government by discua-
sion and deliberation, and unlesg we
have the feeling that all the wvaried
points are made, are clearly and open-
ly made. and unless improvements ars
made, undoubtedly s sense of frusira-
tion grows. The sense of frustration
leads to decrease in decorum, with
which we do not agree, but which
is inevitable if the authority of Par-
liament is to be slowly taken away.

The most important task about th's
ministry, which is faced both by the
minister and the House during the last
vear of the life of this Parliament, »
to consider seriously the growing di-
minution of the power of this House
and the increasing encroachment by
the executive. Unlegs we are able to
turn the whole tide in the reverse di-
rection and bring fuller authority to
this House, the authority to correct.
discuss, warn guide and amend in »
really effective way the actions of
the executive, the authority of the
House will nct be what the Constitu-
tion meant it to be but will be only
a shadow of that.

shweh ATt frogy : TTTw

AR, WITd qW 9T T qgIArr A
ot 8 WA f T F I AR "
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orer fogr | & aF IFA T &,
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i faadt @z & wEw a9 & art § awf
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A & | aTwY OE AT FT O @ g
% 2I39 WTE FTHA 7 OF ®AST T
o vafen f a@ & 2w 6 sfzar aonft
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@, 3t ¥ T Y T 97 @ AT W
arar oy % ami = awy 2 oo gE b
wiferiiz & wewt ®x grfardr wai € o1,
qifediz & qud ww G Er rewedt
At oY 9w ¥ arw A g7 i o
T §C oA {1 Wt 47 O7 age ww
BT 4T WX YW Ag & wWi W)
owrt g€ e oiferre o1 ot s g,
IEE T TOET waT A ol g
W mffrifz « weqy & S 3Rt & Wi
w1 favare wamr o1 adY | W WA
o~ 9w i A w0 % Fag w9
MY ¥ g e fearr s Wi arferite
¥ fad faw awir §, avew w3 O §,
wT W §, wehfag et o, @
Tt %) fermady oiferiz w7 0w o
T o Y §, W 1 v v et o
oft &, wafeg go ¥ eroart £
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§, xeri sefin oo oY ool e i
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# vl frodr aR g w9 ¥
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FOmat s § ) @i oW w9 O
wpay ¥ ot o oaw & ogw oY
¥ 1 =aferrr ol ¥ o qg S WY
ow @ § 1 T gEk e & o 6
aeE & W wTEy qurk b e f
TR FET ¥ AT W) AW 9 I
#1 wifer £ & 1| w9 Tend ga= A,
vt el fewr oft @, IR ARy
& w6l wEfaaa & & 1 & anl wea
 wrr & agr ave ot ol oo
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W W awi ¢ | 9 3 e frgerm
N FOE & AR N wawd § I
9w ar@ & @i q1 we, g
wrrt, T s wife ¥ € g omw &, 2wt
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st pew W wETE (W)
™ &z wifz w1 w=t fear & 7
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¥ 2w gave w9 ¥ 9AqT § 6 Ay
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FEET HETATT WX FY =T Y A1Q 4
agi o e wE § aT, I A
wefm faedft wifey, 7€ fret
1950 ¥ ®fawm ¥ AT o gwT
qifde & 9oy g & gAdt £ R
e gifaae rferie off a1 Sz weras
49t 3w i £2fer w4dw w @ga ™
W fremr @i, 3T AT WA AT
a1 | # i FT WEd § i ofadz
1 o AT § IT W W AT
ifgd F17 w0 w1 9% dvA & S
# ¥t wre S A frrwed @ 58 w0
O ¥, §9 IWWIT wOF € a7 o
wfaforat saw) oF, sad O F waif vt
AR qgt o faw 2 d afafat §
A gy v, ofes o
w3 § wiT g afufant § o & Qi
#r i gt & W gx o Ag &
i g aeea ey, gw agt w1 %)
% garE S w2 fEE # F0ow
*Y samew A et & 1 & e e
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argdt § e o ot oy afafai § 42
wfer sy § o fom & v fomn
o AwAT § IR W gRidEE wHE
X ofeew qFEEE wAET W A W
! wee fawaT ey, 99 wREw A
atg ¥ § wefaa faet wifgd afe
ESW & A1 & woray SR A frawedt
wTH ®Y *TF @ /I AT @6 w16 9%
qASAE & wH NI §O% GEl ¥ 6H
0 Y e fewwedt @@

az Fmromar & fe & 9 fem &
faw W s dag & wfedve <@
w1 FATe wr g, @ 9 fa & o At
T wfgdvw T2t ) w8 wgEd
Erdt ¢ ot g wee fag do A
BYT & 1 ®TH % aga ST g § e
ot gw wfadwm 1 a5t e ag
grr & 1wl foraeft wopEt & ag wifede
& fAu g & 1 g Twr § O
& Y At o xw =g T A% wH FrAT
g1 &Y AT TEar &, S A7 v Ty
famar gar &, wwadl 9T &% & v
TFA @A § 9T A AT HHY T WA
T et Fot w6 At e
oF fam & fao o wfgdwmm a3 =t
qTEEAT g & A OF T O% &9
& ot & Wi w7 feay aman & oY
TN | W g8 GF s § fa av i
w7 ¥ fav #ay & afimmw wger
arfed ot ardr fggee # avwe A
wEl € H A g wrfedn wwH v
faewa & 7Y g wifgg | STAmEi O
Tt N fgd | wfa gw Agt d3W
IETC 9T T AT AEY AT W
T T2 w0 gy & | ewfay agt
93 g € A % wyw faman afgd
# weft wgew & wdw s § fvow
T T W ag g € W WY Aag W
Y WTET 454 ¥ WEAVGEAT 9% @
xg 42
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g am & ag wgm wght § e
ag o AT § o e oW W &
uw o s K o s Wl
WY qATT S g fR A deg ¥ Hat &
97 & wEw gr 99 €1 9 wfew § av
I ¥ ot ey Rz e g ¥
ara 77{3] & 1 3w fauw ¥ e
o fe grw 91 W€ i gt £ i ey
wd weft e Wi fr gew gt 1w
ar = w W, fow & qofes aw
wed &, a1 o7 i fx grew & at fiw
werey § o ¥ WTHTC 9T I W ST
ghar @ 1wy agt A e X § faforiw
¥ It ¥ ar o fafaaw & wAndadz
T § A% W ¥ wenia aff wrar )
#fer 99 & ford 99 & agi 9 g
wrereaT o1 frere g7 qwAr & 1 #W
I ifFmemE e
freft wee & w1 =mferm wEwET
& a1 37 7 fasiard € grErEET 8 )
formr fosir®t w1 3= & T & AT
% i &, fom m w o wfA-
frfirer W &, g TR wEA { FE Tw &
fawre #rf wrarwr 2 1 oo gar .=
2 fe It wveteT gl aedt 0 S
&£ ¢ Wy, ¥t g9 § gy faere g
fis & F@m 1 ifema & 3 ¥ AT wE
#fie feg #% @ran e & agf o &
¥ w7 7 o % g ww I
¥l ww ¥t & 99 & oy vy A
g fe we oy g o7 o _d
£ a1 awesy 3 § A I w1 O wely A
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[dma ardwdr fam)
A Ay ferg we At
Y N w9 (T W Ay T
HHT #7 gfaww ¥ @t Y, W & AW
¥ Heag § 78 | w7 gt A S E
TF W e g § A 6 {fena
& @ ¥ A ofy o oft TaT S A
o e o oT W W@ IR
il g 37 W o WS aE ¥
s g g oK gred Y ag o™
& ft Rt fe aiv Wit & T
wiferw %1 § fF aew § o and §f 97 9
awewg € 1R, IT 9T wE fEET W@
& v T & (9 oF #1 ok ¥ F o
| 9 IR wd§ o EE § A
# gfoaT & W I SWE g ®
fam 92 fwr e €1 e it & fed g
Tg AuT g¥er gEA wwemar § e oww
LEGE EE G R i IR ek
T T whe fY g & e ag W %
9T 9 | § 9w few o wreie ol
g fr ag gmt wam st g we g
LS G f LR E LR
# § vt gue wf oy & w9 & §Oml
qr fear s wwn g wifgl, @g
AT agi ST gET e o

w & & mit #g &T i wwsai fe

Frk QWY ara e § ot §= w1 Hig WY
2 | e o7 g0 O gU Wt W e
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§ A o W W N aees & e
1% gy & 91 § g2 9 aw fedndy
T & W T o e vy o ar wea
& a1 a7 w9 T framd qwan £
R wel @ X o ag fandft @ ¥
#R R AR WWA w1 R R
wEa Hf GuRETE gEw WIadr | e
TR f @A S avear wey A gT A
= T @A W I an ¥ oA
da o wh, g fafrer awa
T Wt ¥ & T, Vg SIS W@,
WY & FAL H &5 6 7 7§ N AT
et g =1 froed e faa omar
& 1w g a9y |, 0 e s
FRfT 9T qF FaTONw §, I A L

% 3% ] oz oF T wwT FEAT
Wt § fir el ofr ag wew & fo &
L F g ey ey § fie

AT {5 TH AGT R T [HATCFCEE
FoaI A A T AR g A g1’

very brief. I just want to bring to
your notice and, through you, to the
noties of this House, the unparlia-
mentary methods wsdopted by the
Minister of Parliamentary Affairs in
dealing with the CPI(L) Group in
this House. The Department of
Parliamentary Affairs have refused
to call the Members balonging o our
group while arranging meetings with
the Prime Minisier etc. We have got
14 Members in our group. We are
not even invited by the informal Con-
sultative Committee. They do not
send any notice to us. Our Group is
not recognised and given a place in
their list or nmmes of groups to whom
notiee is to be sent. I want to bring
to your notics, Bir, that if this prac
tice s continned we will have to
resort to undemocratic methods to
ventilite our grievanoss. No doubt,
the leader of our Group, Shri A K
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Gopalan, and also Shri Nambiar and
others are in jail; but still there are
4 Members left. We are not invited
at any time. Even when important
matters are being discussed we are
not invited Even minor parties are
invited to attend the meetings arrang-
od with the Prime Minister, but we
are not called This sort of diseri-

tary Affairs did not invite ws. When
we came to know about it, we wrote
a letter to the Minister of Parliamen-
had not the de-
. Bir, ours is the
Opposition Group in

Tt this sort of discrimi-
is continwed, T want to tell the
er we will ave to resort
to unparliamentary practices just as
he is following  unparliamentary
practices towards us.

Another important aspect which 1

over by
There s no Legislative
Assembly in that Btate. The Advisers
and Governor are resorting to various
methods by which they want to cur-
tall the rights of the people of
Eerala. As the people of Kerala have
got g lot of grievances, we have a
lot of demands to bring to the
notice of this House. I, therefore, re-
quest that at least seven days should
be given for discussing the Kerala
Budget in thig House.

Sir, the Whips' Conference took a
decision. On page 57, para 20(v)
they say:

“The Conference while appre-
tiwting the action taken by the
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Department of  Parliamentary
Affairs at the Centre in respect
of affording opportunities to Mem-
bers of Parliament to broadcast
from A.LR. felt that mare oppor-
tunities should be provided to
representatives of the recognised
opposition groups and parties in
Parliament and State Legisla-
tures.”

Our Group is the only party which
has been branded by the Home Min-
ister ae traitors. We have no
been given an opportunity ip refutl.
the charges. If any parly requires
an opportunity {o speak ouver the
ALR. it is our purty. Therefore, 1
request that the Minister of Parlia-
mentary Affairs should invite Mem-
bers of our Group to speak over the
ALR and to refute the charges that
‘have been levelled against them by
the Home Minister. Ours is not an
insignificant party. Ours is the single
largest party in Kerala. We have the
right to be heard and we will make
our voice heard mnot only by the
Minister but even by the Government
of Indin. With these words T con-
clude.

14 hrs.

Shri Harl Vishou Eamath: Mr.
Deputy-Speaker, after a more or less
consistently euphonic shower of gdula-
tien and encomiums, T hope the House
will pardon me if 1 strike a different
note. The Minfster of Paramentary
Affoirs, Shri Sstya Narayan Simha..

The Ministér of State in the De-
pirtments of Parllameatiry Affairs
ang Comimunifoitions (Shri Jagnatha
Rao): Sinha.

Shri Harl Vishng Bamath: Simha
is the correct word; Sinha ix neéither
here nor there.

He has a double-barelled designe-
tion, the Minister of Parliamentary
Affairs and Commumications. But 1t
is a curious anomaly that he presides
over no Ministry but two departments;
both are departments—the Department
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of Communications and the Depart-
ment of Parliamentary Affairs.

I fing that the Department of
Parliamentary Affairs has the unique
distinction of having no cut motions
in its honour,

An hon. Member: hear, hear.

Shri Harl Vishnu Eamath: It is not
a matter for “hear, hear”, May I say
that it is so not because we have
nothing to say against it but because
it is the smallest wvotable Demand
before the House, Rs. 4 lakhs and odd
for the whole department. The
only other Department whose
Demands in this little booklet is
smaller than that is that of the Secre-
tariat of the Vice-President. That is
the smallest Demand. This is a small
Demand. That is why we thought
that it would be a thousand pities if
even a small Demand of Rs. 4 lakhs
wag subjected to a cut motion of
Rs. 100, Re. 1 or something like that
So, we left it at that. But we have
a whole lot to say about and against
the Department of Parliamentary
Affairs,

The last discussion on this Depart-
ment was, 1 believe, in 1963, soon
after this Third Lok Sabha came into
being. We are now having the second
discussion in the last year of the
Third Lok Sabha. During this in-
terregnum, this period of three years
and more, much water has flowed
down the Yamuna and the Minister
of Parliamentary Affairs has become
the Leader pf the House and he has
had an addendum to him, that is, the
Minister of State for Parliamentary
Affairs. Whether the work has in-
creased or not, it is for the House
to judge.

Here is the little Report. This year
I think we have a different colour

for all these reports, a slightly more
pleasing colour; not only for this Re-
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port but for all the Ministers reports.
Puge 1 lists the functions of the De-
partment of Parliamentary Affairs.
Curiously, there are certain things
listed among those 16 items which
rather baffle my poor understanding.
“President’s Address to Parliament”,
that is one of the functions of the
Department of Parliamentary Affairs
I do not know whether somebody in
his Department ghost-writes the
President's Address to Parliament or
whether he collects material from all
Ministries and puls them together in
a connected way. We do not know.
Let him throw some light on that,
because it is shown as being one of
the functions of the Department of
Parliamentary Affairs.

Arother curious item is “Govern-
ment’s stand on Private Members'
Bills and Resolutions", T remember an
incident here when during the dis-
cussion of a Private Members' Reso=
lutions Shri Hathi and Shri Shukla
spoke in discordant voices, two differ-
ent voices; Shri Shukla rejected it
and Shri Hathi accepted it ultimately.
I do not know whether it was the
fruit or the result of thé advice given
by Shri Satya Narain Sinha on this
particular Resolution, or whether he
had given any advice whatsoever or
whether he had given them free
choice, to both the Ministers, to speak
as they liked. 1 do not know what
happed on that occasion. Let him
throw light on that.

Another item is “Salaries and
Allowances of Members of Parlia-
ment Act”. I know the original Act
was piloted by him. But the amend-
ment of the Act, | remember, was
left to a private Member, Shri Raghu-
nath Singh. I do not know why he
fought shy of piloting that amend-
ment to the Act. It needs some ex-
planation, he owes some explanation,
to the House as to why he refused to
pilot that amendment to the Aet.

While on that subject I might state
straightway that it is rather curious
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that while officers in Government offi-
ces who hold a first-class pass are
allowed to travel air-conditioned on
payment of one-third of the difference
in fare between first-class and air-
conditioned accommodation the Mem=-
bers of Parliament who are supposed
to be the representatives of the peo-
ple and members of the highest insti-
tution in the country are not allowed
this facility. 1 am not asking for
air-conditioned travel for more, com-
fort. But, certainly, when Govern-
ment officers enjoy it, when pass-
holders enjoy it, ] am sure the Mem-~
bers of Parliament also should have
the same facility especially when they
belong to the highest institution in
the country, not free air-conditioned
travel but on payment of one-third of
the difference belween first-class and
air-conditioned. I am not pleading
for free air-conditioned travel for
Members of Parliament but what
applies to other pass-holders should
apply with justice to Members of
Parliament also.

Then | would refer to another
matter. Ome of the functions of the
Department of Parliamentary Affairs
listed here is “Matters connected with
powers, privileges and immunities of
Members of Parliament”. 1 do not
know what he means by this. I do
not know whether he arrogates to
himself the powers of the Speaker.
The powers, privileges and immuni-
ties of Members of Parliament are
looked into by the Speaker and he
decides them, not the Decpartment
of Parliamentary Affairs. So, I do
not know what he means by this. Let
him throw some light on this matter.

The other thing is, the Minister
seemns to have inadvertently perhaps—
1 am not saying deliberately, I am
saying inadvertently—appropriated to
himself—I do not wish to say mis-
appropriated—the eredit for work that
belongs to others or has been done
by others. For example, take pages 3,
5 6 7 and ® of the Report. If all
these had been eliminated, the Re-
vort would have been a little slimmer:
but, perhaps, to make it bulkier all
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these have been included. It may be
for that pumpose. Now, pages 3 to §
show the legislative output. I suppose
legislative output is not exactly the
work of the Department of Parlia-
mentary Affairs, The Minisiries bring
their own Bills. He only chases them
and gets them properly presented to
the House in time.

Then the most striking thing is
about non-legislative work, Private
Members' Bills and Resolutions. Even
that is listed in thig Report. I do
not know whether the Minister should
take credit for Private Members' Bills
and Resvlutions also in this House.
He is sometimes even absent from the
House when they are discussed, If he
had at least been present we could
have given some eredit to him for
that.

Then there is a reference to alloca-
tion of time for various items of busi-
ness of the House and planning and
co-ordination of legislative and other
official business in both Houscs. But
there is not & single word of reference
to the Business Advisory Committee.
It is not that in this Report he cannot
refer to this function, but, certainly,
this work is done by the Busincss
Advisory Committee. The Minister
does not allocate time; it is done by
the Business Advisory Commitiee, not
by the Department of Parliamentary
Affairs. In connection with that may
1 say one word?

Shri Bhugwat Jha Azad (Bhagal-
pur): He is thc kingpin.

Shri Hari Vishnu Kamath: Let
him be the pin but not the king. The
Minist of Parli tary Affairs
also deals with, according to the
Whips' Conference, the question and
summoning of sessions of Parliament.
1 think rule 15 of the Rules of Proce-
dure invests the Speaker with ‘th.at
right, to enlarge or extend the sittings
of Partiament. I will not go int? that
rule in detail. In that connection, I
would also agree with what the other
friends of this side have said, namely,
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that the duration of the i ot

APRIL 4, 1906

D.G. 1996207 g282

&

Parlisment is too short.

I have been pleading for this thing
since 1956, sinoe the First Lok Sabha,
and Shri Mavalankar, the then Speak.
eriagreed with me that if Parliament
has got to transact national and legis-
lative business in g serious manner,
thé: minimum amount of time that
sh#{fid'be allocated for parliamentary
h\ﬁh‘l’e‘-hs, for parliamentary sessions,
shBlild be not less than seven months
in "' enr.

Take for instance, this particular
ses¥ion Of course, tragedy overtook
at Tashkewt and Lal Bahadur Shastri
pacsed away., But that is not the only
refson wny this session was summon-
ed late after we had been promised
that it would be called early in Feb-
ruary. THe Jmpur session of the
Congress Party came in-between.
Party was giveg ‘precedence and par-
liamenrary ‘supymons Were adjusted to

surt the J‘npuzmseman. Parliament
shodltt Huve beéen summoned earlier;
it must heve been'in early February.

Now, on Thursdsy wé shall have a
discussion- onr ‘Bastar “whd, ‘naturally,
it w¥l mean that the guiletine will
be appled to sé tnhny: ralhistries—
three four & five thinistries, perhaps
—at the ed of April Bteryding is
husfled and fhe golioties falls. Is
that the way Parliament’ showlddunc-
tion? I would submit, if at all it is
to b u seridte,’ rekl!gemnne Parfid.
ment, it must be an instrumentidf tHe!
natippal will and.a microx of national
opinien. Is.it 8o toddy

T am entirély In agreement when
my hon. friéna said- that partaienc
tary nstititigny should be saved. thill
parliamiepiary demoeracy shoild . ‘lu
saved, gugrdea, protecren. bithbse "
untortugately, Bl forbd, it %Ry Here
the, onlv Alterrytive that faces nd Wil
be either & vicioms, Wide dRtsaridD
or aparchy and chuos it ths eoufitryt
Therefore it 1% up o us, ¥R of s, fo
see to it that parliamentard Fhmocrany

fu effectively in the country.
The Govesrmmment has got a very
serious responsibility in this matter,
If they do not give adequate time for
discussion of the nation’s business,
then instead of counting heads here,
people outside will start breaking
hends. If Parliament does not fumc-
tion in g proper manner, instead of
counting heeds here people will start
breaking heads outside. That is what
will happen., That is why I will again
plead with the hon. Minister to sec
to it—please do not ring the bell; I am
aware of the time; that is rather dis-
concerting—to ensure that Parliamen!
sits at least for seven months, if pos-
sible even T4 or 8 months, in the year.
That is the first thing that should be
done in India in order that democracy
may rucceed.

Another item in this booklet—even
to refar to various items I have no
time; otherwise, I would have refer-
red to all the items that are not in his
province, which are in somebody
else’'s province—is sad issue, mamely,
obituary references. Obituary refer-
ences are also listed on pege 23 of the
report of the Department of Parlia-
mentary Affairs as among the func-
tions, as having been done by his
Department. I do not know whether
he is responsible for obituary refer-
encea in this House or it is somebody
else—the Speaker or the Secretarint
of the Lok Sabha.

Then there is a curious item on
page 23. Among the parties repre-
sented in the House there is one party
called the Nominated Party. The
party is called “Nominated”. Is there
any party like that? T do not know
Idunotlmow‘vhommthisn-
port, Under the heading Party’, Lok
Sabhe' and Rejya Sabha’, there are
names of about 21 parties according
to the!report of the Department. The
other.parties are fairly accurately
mertiored but smong the 21 parties
they.'mre;. parties like Independent,
Nominatedt:. Please do not ring the
bellin-F - s} ;90TTY.
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Mr, Deputy-Speaker: He has al-
ready taken 15 minutes,

SHri Harl Vishnu Kamath; 1 will
finish in two or three minutes.
Finally, the last one is the most
amusing party. What is that? Can
you guess?

An_ hon. Member: No.

Shri Harl Visimo Kamath: Vacan-
cies... ... (Interruption). Whoever
prepared the report betrayed vacahcy
of mind, vacancy of thought., Here
listed as the lust party is vacancies.
Flease take up the report, page 23.

Shri K. C, Sharma (Sardhana): It
is nol worth taking up.

Shri Hari Vishnu Kamath: Is therc
such a party in this House? You must
tell us because you are in the Chair.

Mr. Deputy-Speaker The heading

is “Composition of Parliament"”.
Shri Jaganatha Rno: These are
vacant seats.

Shri Harl Vishnu Kamath: What
is this? You shake your hand like
this. Is it worthy of g Government
department? It should have been a
different column, not in the column
of ‘Party’. Nominateq Party, Vacan-
cies Party,,....(Interruption). You
are also certifying that. It is very
unseemly. How can you defend such
gross carelessness, remissness. ... (In-
terruption)., Take it seriously.

Now just one or two more things,
and I have done. There was the
question of quorum raised by my
hon. friend, Shri R. S. Pandey. Some
of us pleaded in the Constituent
Assembly that the provision of quo-
rum should not be inecluded in the
Constitution, but pseudo wise coun-
sels prevailed among the Congress
leadeérs and they saw to it that the
artiole of quorum became a part of
the Constitution. That is the original
gin they committed; that was the
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blu.]::der. Now it is up to them to.
rectify it and to see to it that the
article is amended or deleted or what-
ever else may happen. You cannot,
as Shri R. 8. Pandey did, compare Lok
Sabha with the House of Commona,
'I_'here is no written British Constitu-
tion. Here we have gol a written
Constitution. There is g provislon in
the Constitution, and'itis too late for
them in the day to say that because it
i there in the House of Commons we
can also indulge in it. The only thing
!orhimtodoistobnngfommﬂia
Bill, a5 wag done in 1856 when 1
raised this question and Shri Mava-
lankar, the then Speaker, directed the
Government to bring forward a Bill.
They brought forward a Bill in 1058
but because Parliament was dissoived
the Bill lapsed and in the Jast Lok
Sabha nobody raised that question. 1
raised it again and asked him to bring
forward & Bil] but he fought shy of
bringing forward a Bill.

One word more, and I have done.
The question of assurances has becn
raised, and friends on the other side
have said that 95 per cent or 88 per
cent of the assurances have been im-
plemented. This is very misleading.
You know the story of a poor traveller
who, when he saw a little rivulet in
front of him, asked a passerby, “What
is the depth of the water here?” He
was told, “The average is 4 feet or 5
feet”. Thiz man was 6 feet tall; so,
he venitured into the water and in the
middle of the stream he got drowned
because it was 7 feet deep there while
on the bank it was only 2 feet deep.
So, percentage can be as misleading ac
averages, very often. The Minister
should tell us how many assurances
since 1962 and perhaps even before—
even among those given in the last
Parliament, one or two are pending
today—are pending and what he has
done to chase them, pursue them and
even blacklist those ministries.

One word more and 1 have done.
Shri'C, K. Bhattacharyyn: So early!
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Shrl Hari Vishou Eamath: There
has been a suggestion that the Depart-
ment should be elevated. .. ...

An hon, Member: Upgraded.

Shri Harl Vishnu Eamath; s Up-
graded, elevated or promoted. I am
not in a position to support this at
present, because there is not enough
work, from the Report itself, for a
full-fledged ministry. Even Commu-
nications is not a ministry; it is a
department only. When that is not a
ministry, I do not think there is any
justification  for upgrading this
Department. But the suggestion has
been made for a full-fledged Secretary
or a better Secretariat for him. In view
of the many solecisms, blunders and
mistakes committed in the Report—
perhaps because the Secretariat is not
adequate to cope with the little work
that they have got—perhaps that sug-
gestion may be considered. But there
is no case made out for a Ministry.

Mr. Deputy-Speaker: You must

close now.,

Shri Hari Vishou Kamath: One last
word about the Whips' Conference
that was held in Bangalore, your own
home State. There are some state-
ments made here, A resolution
was also accepted—that is  what
the Report says. T do not know
why he says, at one place, that one of
the reasons for the disorder in the
Legislatures is the fact that Ministers
ang Heads of Departments do not
reply promptly to the letters from
Members of Parliament. That is a sad
fact, I think, after the death of Prime
Minister Shri Jawaharlal Nehru, this
bad habit is becoming aggravated and
it is becoming worse amongst the Min-
isters of the Government of India.
Sometimes even an acknowledgement
of a letter is sent three or four days
after the letter reaches the Minister
concerned. I would, therefore, urge
the Minister to effect some improve-
ment in this direction, He has sug-

APRIL 4, 1988

D.G. 1966-67 9286

gested some remedies for curing the
disorder in the Legislatures. But the
responsibility lies as much on his
Party, hig shoulders—the blame lies
at his door also—as on this side of the
House,

Mr, Deputy-Speaker:
Bhattacharyya.

Shri C, K Bhattacharyya: Mr.
Deputy-Speaker, Sir, this is one of the
best Reports. ...

Shri C. K,

Shri Harl Vishon Eamath: I will
plead with him to consider all these
matters and see to it that when he
comes before the House again, next
time, there will be improvement in
all matters concerning this Depart-
ment.

Ajp hon. Member: Why should two
Members speak simultaneously?

Shri C, K, Bhattacharyya: When
the Chair calls upon a Member to
speak, the Member has a right to
speak. That should be apparent to
any Member of Parliament and no
comments should be made on that.

Sir, this is one of the best Reports
that I have séen. It is one of the best
publications. I say this just after Mr.
Kamath's  dissatisfaction. . (Interrup-
tion). You call him by whatever
To call him Kamath is always

name,
sweet, I do not know why it jars
upon his ears.

Giving the information as it does
and the arrangement of the informa-
tion that it has given in this short
Report, I congratulate the Department
which has brought out this Report and
the way it has been brought out, It
ig not only a Report on the working
of this Department itself but, in fact,
anybody, having this Report in his
hand, will be able to follow how the
whole House works, That is the par-
ticular merit of this short Report that
has been brought out. That should be
particularly mentioned in any discus-
slon over this Report and the Depart-

ment, '
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The Minister of Parliamentary
Affairg is, as my friend Mr, Bhagwat
Jha Azad was stating, the kingpin. He
is in the position of a manager of a
joint family who is to look to the in-
terests of all the different parts of
the whole family and manage it as a
family to the common good, to the
common interest, and the common
service of all concerned. As the Min-
ister for Parliamentary Affairs, he not
only looks upon what we need but
he also looks upon what the Parties
just now represented by Mr, Kamath
needs. We must give this much due
to our Minister of Parliamentary
Affairs. I know Mr, Kamath will not
deny it that he has given his con-
sideration to that side as much as to
our side, I believe he has given more
to that side than to our side. I won=-
dereq why Mr, Kamath was saying,
that he was not always satisfled, He
must express his dissatisfaction,

Shri Bhagwat Jha Azxad: He is
over-generous to the Opposition, for
which we have no grudge.

Shri C, K. Bhattacharyya: Unless
he has made it into a mental habit
that he must always express dissatis-
faction, while there is no need for
doing it, there is no other explanation
for the speech that he has just now
delivered,

The question of quorum was raised.
I also feel keenly upon it. Just now,
when my friend, Mr. Pandey was
speaking, there were interruptions
from that side that out of 500 Members
you cannot produce a quorum of 50
Members, I say, yes, but that number
of 500 Members includes this side as
well as that side. So, the obligation
for maintaining a quorum is not only
on this side of the House but also on
that side of the House.

Shri Shinkre:
obligation.

Shri C. K, Bhattacharyya: We come
to the House on the same election,
We become Members of the House
accepting and acknowledging and
putting our seal to the same oath that

I want proportional
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we shall help in the conduct of the
business of the House, After having
done that, no Member has any face to
say that the obligation to maintain
the working of the House is more on
one side than on the other unless you
change the oath,

‘There is another complaint that the
Minister does not provide sufficiont
time. At least on some occasions I
feel that undue demand is made upon
the Minister. I remember, on a par-
ticular subject, there was no time to
discusg it but a demand was made
from that gide that he should provide
time for a discussion and he not
having been able to do it within the
session—almost his head was demand-
ed on a charger. When the next session
came, I came prepared for a fire-
works. I do not know what happened
behind the screens, but when the
sesslon began, there was all quiet on
that front, on that side, and that ques-
tion was not raised by anyone of the
flery speakers. They all kept quiet.
They must be knowing the subject,
the matter, to which I refer.

@ & Aw oo fin fwr fea
Srewmgw  wtiw gy wxedt W faar
mr § 1w & froet wEei @
MmN gy wmemdwr ) W
W ¥ e, ofmr e e #
fory w1 § T gen e
b @ aE o AR Ay aEe §
¥ o oft aoer Farheit it & ¥ g
o § 1 o 37 Aver witw 0
&) & oxiog Aewm o ? & oA
ug wga1 wigar § & o o ¥ av
o stemge AT By faddY gEY &
. wEEl ¥ wifey, wife ¥ &
T T ERT LT W A g A
I AW E, T oW vt T oA
ot agt ¥ & ag @ &g T o
ot gty & Ay awt Wy 0 Afew
frddY  weEw A1 oy WE fF g
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[t si¥wre amer a<am)
dat wet wgt o @ &, WSt qv
g & a de wr T & ar A

gadt @ oz & fr oeht o & am
& wifersfes oY ot 3 6 Y g
W wiw? s Tt § @ T o o
T @tk § ag o wh ¥
w5d fif 97 ¥ AT 7 Ifew 1 wiwE
forerdy g4 off 31 ¥ orema TEY 2 Wi
Jae ¥ § &t oY edE S
g fr omewe @ Q@ & o WY
W@ E PR wae dae w8 A

ol anr oz & fv ofermiie grow
& Towel ¥ ey o & e e
qet  Zw &) ard oFer, W SAan
ot et ¢ 1. afw o A ¥ AR
<ty forwy T § oy v fow
g
g1 %W www W aw g fw e
ww o qfeante & Tt # fa
w1 qfcey st # fomr @1 1 O Ty
Tt ol i W A e @
W g g A ey ¥ frar amg
arfe a9 W |

<Y ariy o ¢ e e wirfegt
WY % S AT 62, 63 I 64
% geh & wgh o Ree o gl
& R wiw o off amefr ) W
wifrat  aiftar¥e o Wi g § 7
& fr aifeeiie €Y b § wife ol
it ot oy e d ¥
wgt famtz i faegw afomr &3 3
wifiw | R daT WY et om e
q¢ ¥t wiltwdt @ A @ Wk
e & fowm ¥ ol g S
§1 @ e A geT AT wTfeT)

«ft WY /T WA G WTEE-
LG
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st o W doay ;o A
F ag v wrgan g e dat ot oY
wer, fs aga wrw w1 wEw faondY
if & Fox geT wfrma # ot
7y w1 S fF fadedt & £ A
Imi § feoemd g, fam ol s
qieew §, 0% T § A—ar gl

#

| WA 100 W ¥ A

T ga A oA g 9w oFQ
T, W T 10—15 T FICH
T RETE IHAT Y, T I s R o
Fow ®Y FATY vaw #r farherd wermwer
o A g, Afew g R A <
arft & 1 galad drow ®Y @ @
TEN §, W W Al g W

oy gl e A ST e af-
@ A g 2w 9 gae fe,
warm ¥ e o AT ger Wk
e & g ¥ frdw ¥ frdelt ww ¥
et A o wemErd aEet o Wedy
quwmy fz¥ 1 g\ W aeee &
w A agiy wA s A R
qeer wt wew & fAg qETT om g
Tw o o Al TR, o A oW S
RET W ETAT AT | W AT et
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aur i A= w7 9fawr a g, A g
sreaw A sg AT geA | K@ X
wa fr e e aff 2, & ggw
Fag qg ST

el T § oy aw w6
ded wat W aga @ Forad §
GTL T WY Haery et § wrer 9%
wETA WY | OF ST AT EeT AT
Wt ¥ ww W qrww ¥ o gy &
waET wat & vy wy fin g et &
wwt § i wgt o¢ Fararelft wher & saw

‘wer T fowrr arie & ) F ST e

Ty W grAAT § ) owerw i gAY
foredmrér wft & wie & 3 e Py
wr dur, fiorwy warery # e forsdmét
wr o ¥ wrER ¥ | qaAiw oy
ERT wEE ST R ¥ o ol
t, wfer o W <k amwefy ag fae
faeaitz @ w Fredt | forg we Y
warey i i A s, SEd weenk
A gk, Y e e W g
& a grewrd w1 wmw Fa A gk .
WY ¥, oy wed goar | ww e
wofty woret wt #X R I,
oF o 7§ aae § fir o oft A g,
ot SrEA-wE frer xw § frwet §,
&t g7 & wrr qut fwan, IAEy
st e & <an for @7g, d1 398 &
Hag AOTAT Wez g1 ATEAl, A gy
ey | Sadm o ot & Br o
o TR A &F T gARTATY | WyFgeaf
g 79 o qd vy ¥ A fear g
wrT w7 a7 &Ry § s S o al,
e & Ay ard wg oY fer IaF at
# w7 AV ST F AAAAT &7 § q9
T ¥ W0, 79 AT /Y S oagt
3% AARAT AMAT A AT AR
T, & qg ALY AW | W §F q9TEAT
w1 fa=1 g §, a1 91w o e,
@ %w ¥ gurw ® 4me g §, ewT
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[ ammt]
SaTa wEt g § IAT RN, § @waAr
& i § T A @, T T NG
&fF7 Wt Tw a1 #) o 7 oA
at faindt 2= =1 Qa1 fagme a7 *6)
FEA A [ AT

%, SuTenw wEEd, AT wEET &
¥F w5y & gy fraga w=m 5 59
wead fawd wx feat & g & w' o
alik & JuwT 9w fomr @ &Y
arar & % ¥ B ¥ =@ w7 Swy
¥O TFATT G0 &, 9N 7S @1 G
o, ¥few 39 & §9 T T
W FE ST wiey AW ag ¥ ot &§1 IEe
1€ 7% "E q¥ar, Ffer dmaw ¢ e
I W FT T IT FGT TG TEAT |
B wfer #1 7w W 1 O '™
AT & o1 THERT W 9T GTET WL q¥AT
8, afeT wiwrars o=, s gy oY
T FIH FTAT §, N IEHTHL IW T
TR AU AT TA Y W AT WY
wadr wet Ft @@ar arfgg oW
qEIC FI A %1 O oifa, IEw ey
agt Twr gavn gw, wfew aft awx
T HTHAT % § AT &Y AT 41 9
T g

Mr, Deputy-Speaker: The hon.
Member may not go into that,

Shri Shinkre: He is just illustrat-
ing.

ol WITER W WY FE ¥
CHET graew TEt ¥

ot apwt ;. GuLg g & wEaew
Luvdmwr A Fma i@
a3 %14 57 & FT@0 g a1 q6 4 FEd
gommamrr g Earaser ¢ 1

wt yeeitw feg (S97) : Wi WY
@ @ & gfafafa nea 3%
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staft X aFTag e &
wfafafoae= & 78 ma1, & v o, &few
®q g A A frmrar i ew H
AT TH K OF WD &) Ve &
fog wewemme arg A wgrar 0 & ¥
&z v w1y 7 fors fem , w0
FTET &Y st FawT faw A3 T

& ot fagwa # wof 2 @ ar
fe & ag =Y ®gar f& @< # w0
Tordt, Bfew & oz @ v g oot
T aEe FOF F A EE g,
qg AT AT AIE | €F %7
T v g feardiew e &
T AT R AT TR B OF & T
¢ fr sus foqg wn e o

T werey fay e € | a8
e § T ewdi someT S AET T
g T wwET & 1 wfew ww AW fe
WS aF AT AEY AT I § a9 oaw
T fammr d @ Ad grv ¥
o W 5 §EdT Wt #1 owEr
FIT T AT | UF B ¥ TW
& W Wt WY Ugdfa wgRd ¥
e &) wwid T waw @
T AERT & a0 ¥ THg a@W
frera faar s § f ogafa wgiew
Fad s agwa w7 | wEERT ¥
W g wE T ¥ FAE W AEC
TEH F wC GgF @rafaee e ¥
FeaT 9T w1 agafa wgeg & fad a@
IR 77 vy fo g8 el s e
WA R F am § v awl
N W s § Ay g0 a9 ¥ e
gt b W AT W WEnw A
Wt w1 I e  feoag
wEC & | WA o ¥ D oW AE wET
X ww fRf ¥ d v fr ag At
wET o wwATE .
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IAEM BT ¢ WY FT AHG
g g

sl aTTEr : FAT &H  wrRiHEl
wEHE 1 W WEHIGg qar g A ?

™ mm ¥ AT Y A
wrE A F @ wk  ag s
qATE 47 | AR A FWT ATH
gé @1 woEr aTE &, T gf oW
R A IR ER AR E ) W
qr & fadmfogt &1 & & fw
¥Q ACE ¥ wrd a9 qr gy oar
% ggm fe ag swd qome § fag
FH GATATE 909 §, IAEET IW TA
a9 & ot fF wToEr avE & R E
wET & 39 wWTEH 91 8, 9 ¥ wiem-
wret wrEdy A § I AE & A
wE 79T A9 AT E @Y Ay e &
far war wAeE aw g afram
7 ara ¥ ot fif OF ST et
ath & g & gt wmefaai sy
frwres o7 aw g ol g A A
& @ daem waar faar om0 w0
weer f Ag ger 1 wAer fre
feqrmar 1 aget faam aret o Y
oY | TF HEAT A WY 9T A 9T FHAT
g U ue awar g

At Ao WMo frad (g )
w ¥ fag gt ot geow ww@ §

st amfl ;. gEroEw Amard fs
5% a1 wfrer #Y #@w @ g
Wt on Afer et 1w
WEITT A FAET T9TAT AT | gAY e
A9 TTEHF AN F | I e W
I =W w T e T
e A f 73 B aemr Y mar
WE W1 RAET § 7 ag s e
wg? v ook wfew s
@ a7 T AKX G ——
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s gamew feg . A0 @
TG IR qwd A qer T

of wrmt . IWETw wERT W
Wt o W feer & fifer qaet
ar aga aft foredard Sy § e
aowt W IW A & W T ¥
¥ W am gt WReT 1w
wag-sTd 5t §

# wgar amga § e dwdim soret
®! WAT EH a9 K W Ag § 1
W waw & wae ft farg o w=d
T E A i Sl womst wY W
dur Af rewar & ww g &
thgra & 357 ST 3@ N 1 WY
ot aga 93 fod &, aga fo &
w1 et 3w Y, IA% awEa W g
* wxt et fawg o s=f § =@
tr i gwr & ZRWT A qEw
F oaa w agd T A v
form gt e grar g 99wy a= i aaa #
¥7 Affwdr g At mAm dm g &
a1 g ¥ ST AT 9y aga g
qr TG A7 AT G wAAT & Afew
T ARy & o%aT & 1 WY ¥H 9T
TETET ¥ A | W9 SR 99
qEt SwTd | IA wATe A
dadty o sgTr g W -
Wit g o faeT e [z
farrYe g 1 W TET g AT IANr
forrary |9 ¥ waTEr wiwwTsT W

qT gri |

Fovam WG AT AT
fag 1

wt myrare fag(doAr ) @y
wpr wr w0 fam A
wn 7 %% wAg Ty Ay 1 R AR
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[&r gwr= fag]
wreh o ot agi o A ¥ qond @
Fgd dsar g, v frsar fzg
ot fedwe mum (A )
ArW wRx G 3 e Sy o

Jaream wgrEa ;. WYX §AT wgt
27

! omaw fay oy fer WX
T W AAE R

% gmdm T agE Qe ot ¥
qy Wt wenT wrEAr g W ofr I
TR RN TRy E Wl 7
T OF § ot wrowr A o T @, e
T AW gH o &yt oF &) fax
g1 W w
¥ ) ay fneffe o
for wgwTdr 8, ww & fred qEy A
%) R Ow ot T ag AR O W
%

¥ I G w A g oww W
ot & gew ™
& off ¢ agk dww fromw

-

¥ o gws T

wTET ARt TR aT § BF At wW
oF g mfufrgel, o a=
qiigmiizfam § & &% s
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T F o ww fog ow equfeert
®V I wwwT

% vo i qemr o & A
AT AR § | Tfeare w
g T g § W FE EE
¥ g § ag gk fag st At
g1 gt wfe &, pmy gt
¥ 9ral g wE vy fad w1,
59 e & fAu § IEwm ¥y &
YW IE A e

g Sfrwfr @<t ageme,
afrersy frwafafieg T
()

gRTL Wfwat & wat ot & foaw &
e oy T fF O o £ OF oF S
¥ I AW I wredt @ gt any
& my ot frgin & fawre &, @y
wrpwrergaT & | 78 vl # g awar
&, By & ff g wwar & ) wwwr
T ¥ ag I AT g iy v few
W 0 W 3R, few wade &
FaT fem w1 wwor g, few =ofes
% 39T 3 fewwn F wor we  fawr
7 3o ofte & 3 WA ¥ Ovw
fear g @Y, =% "W faemr afgd o
far aw gz o oW ¥ w=AE @
gt o A E o W ¥ F o
wH # g faear @ 0 gy welw
wE & Rrepe feers w20

ZEAT e ag & o e ¥ oY o

sl AT
aw e fade aE gl & e v gl
it gk 3 v Fedew W W o @Y
st §, qeelt fedew wer i AR 8
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AT e as w1 fF U o Wi
T §T AT SEiE e # e 9
s mrey g A IEE oW A oA F )
AU g@ T fadnd 2= &t wmaw #
e w7ve Wy "y § Afe o g
wr§ i @ o Tifgd | aw oI
s giw 9 §, IR U 9T WY
et § @ § 97 aw A AT & Wi
wmar § 1 gfrr g e A ) gETh
day & gmfeas wr w0 ? ok A
wrf waw, #v€ 7 Frf swrear @ ww
gy wrfgdr fe o e o wagen
¥I T &7 IT A9 WY OF &H wSA
TEE F FL AR IRt fag W e
Ll

at g1 few 3 b w00 w1 a1 S
frat T afrsre 7 1 1 & g aw
wrf fafaqw s o7 A Faw oo
fafeas &Y & AfeT 3% vl W) @R
w1 wfawre 7 g1 | g8t g SuT
3, 39 dwrt w7 A T w7 wfawr A,
o waT ae A ¥ Ewar oY qerr
sifam ¥ w7 wraar § 1 X9 fAd s
waT & foir o7 At oy & a7 5 a7
CRET GTIHY FY THT HEAT 7 AT AT,
o x| & ol gw W S '
@ Wi Fifezam Wiy w1 @,
1 qg w T WY A S GHE
firar oy s Fard o T T A
waTaT T § I A & 6w gen
e 3w & e fry gq @Iw ¥ W
i § wwd, gaTA WA &1 saferd
T e | & F W) qE AT E
!';aﬁ.—.,m%mmﬁm
m§|mmaﬁmmm
@ s | & 0 Agm I A w0



9301 D.G. 1966-67

[ awar=r faz]

a1 T FTAT WIT HT EFW § | W X FH
T & fememm § s @ ofemriee
¥ ot wifeni & 39 €7 ¢ ¥ ERD £,
xaford xmer @ § | 9 g9 fafow
aifeamitz ¥ g & I & weaeper
7d A, WA F qET A AT § IAw
wHIRTT Ao w4, gt wfed,
afrdy, writ WY el ¥ amat AT
WA w7 ¥ avg o sfe dwg N
ot 3 ag agt www g wigd |

Y W% ww ¥ &1 angar § f
ww A% It faezw oA oW aw i
vAq Y wwar 1+ & ga aw@ w weav g
|
Party svstem of government is
not only not democracy, but it

strikes at the very root of demo-
cracy.

vafed aw a% o favzw 3w, o
¥ zewa ¥ gw OF T, 2w aower A
w1 | Rl guiewr Mg 3, TEen
et ¥ o e fewaTar ay qrdfaTh
¥ Fuv 35 ®7 frwwmwr | & 9@ oW
frdt ff, & wrw w1 fighdr § 1w
= v wier ¥, o ofeamiz
T & W Ry £ AT w7 garT W)
Shri Satya
Deputy-Speaker, Sir....

wg wTTT W g F afed

wwwlv IWa\w waew - A, g,
ham

ot gew Wy wEww (dAw)
i & T ¥ owr v A R

ot wr ATeraw fag ;e § A
§ ot firly w1 e et @ 1 Ao ofs
w9 WY gAT 8 oW SR 0 ¥ foe
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ot gen @ wowTT : gqATE &
forr ot mity =l g @ aw fiew fad
Eyile s 28 ]

ot fow wrergw (arl) c ooy
fargs mo@ wedwn & 9w zigha
gt wer & 1 forw v # afanw @
Ty AH | WA AT S O AT H
g® A wgw wfgy o

off gew wx wowm - frft ¥
wrfed

8Shri Mohammed Koya (Kozhikode):
We cannot allow this. Let him speak
in English.

Mr. Deputy-Speaker: Anyhow
there is a translation, so that both are
coming through.

Shri Satya Narayan Sinha: Mr.
Deputy-Speaker, [ have heard with
attent.on and respect many of my
friends who have said king words of
me and my department.

Shri Kapor Singh:
them.

You deserve

Shri Satya Narayap Sinha: 1 have
received some poetic compliments also
from some of my friends which were
absolutely personal, and 1 accept them
with bowed head. I am grateful also
to those of my friends, whose number
has been wvery small no doubt, who
have criticised me and my depart-
ment.

You know-l have said this belore
also—that criticism from the Opposi-
tion or from any section is the breath
of parliamentary democracy, and |
have always believed in it. If I may
be permitted to quote the great saint,
Kabir:

“Frerw frad wfad, whr 528 g

I believg in that. If the criticism is
based on facts and not devoid of
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reasan. it becomes purposeful and use.
ful; but it it is otherwise, then per-
haps it does not serve its purpose. Any
constructive criticism coming from any
section of the House should be wel-
comed, and in that spirit whatever
has been said today, I would try and
translate into action angd rectify any
shortcomings or failings of my depart.
ment.

1 believe all Members, particularly
those who have taken part in the dis-
cussion relating to the demands for
grants of my department, have gone
through the Report circulated to all
hon. Members. They are aware of
the functions allotted and allotted to
this department.

My hon. friend, Shri Kamath, read
out some of the lists—I have always
said that he is a very talented person:
perhap; nobody in the House knows
him more intimately than I do.

8hri M. L. Dwivedl: Some people
know him really.

Shri Satya Narayan Sinha: But
sometimes all his talents ang brill’ance
are applied to something so insignifi-
cant and so trival that we laugh,
‘What ig this? This is absolutely im-
possible’. [ have talked to him In
private and also publicly. Whenever
anything comes from him, I do not
feel either hurt or gnnoyed or irritat-
ed, because 1 know that it is some-
thing temperamental and constitutio-
nal.

Shri Harl Vishaw EKamath: Come
to facts, brasstacks. Answer the points
raised.

Shtl Saiya Narayan Sinka: Other-
wise, he would not have raised this
point about ‘Party’. ...

Shri Hari Vishnu Kamath: That
15 only one point,

‘Shri Satya Narayan Sinha: It is a
printer's devil. But he waxed elo-
quent over it for five minutes.
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Shri Hari Vishnu Kamath: You du
not know how to count time. It was
just half g minute. After all, your
carelessness should be exposed, your
mistakes should be exposed,

Shri Satya Narayan Sinha: Do it
by all means.

Shri Harl Vishnu Kamath: Why
don't you correct it? Do not justify
1t.

Bhri Satya Narayan Sinha: [ do not
Justify it

Shré Harl Vishnu Kamath He must
be grateful and thankful for this
(Interruptions). T do not need any
adviece from them.

Shri Satya Narayan Sinha: My hon.
friend should not be annoyed, [ am
never annoyed. [ plead with him;
let him have some sense of propor-
tion.

Shri Hari Vishnu Egmath: I can
apply my mind to details g5 well as
big issues—which capacity he hag not
got. (Interruptions), You call him
to order, Mr. Deputy-Speaker.

Shrl Khadilkar (Khed): Have somc
patience.

Shrl Hari Vishnu Kamath: I am
silting ang listening. Let him come
to brasstacks.

Shri SBatya Narayan Sinha: 1 would
categories al] the functions of this
daepartment, There are four impor-
tant heads; there are also other lists,
but four are important. I do agrec
that many others have been mention-
c¢d, For instance, Shri Kamath refer-
red to ‘President’s Address to Parlin-
ment’. He perhaps thought that we
were drafting the Address of the
President also. The datc is fixed by
us, the date when both Houses should
be summoned. These litlle things arc
done by this department. We have
never said that all those functions
listed there are done by us.

As I said, there are only four cale-
gorles—if 1 may call them—of fune-
tions ynder this department; planning
and co-ordination of legislative and
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other official business in both Houses,
service of Members of Parliament,
implementation of assurances given
by Ministers in Parliament and advice
to Ministries on procedural and other
parliamentary matters. In  these,
other things which have been listed
there may come.

Taking the first, planning and co-
ordination of official business in this
House ang in the other House also,
the purpose of planning primarily is
to arrange the smooth passage of
government business. I do agree that
if the planning is not done properly,
the business of the House will not be
conducted smoothly. ...

Shri Harl Vishnu HKamath: It has
never been done properly.

Shri Satya Narayan Sinha: May be.
Nobody is perfect, nowhere is perfec-
tlon possible. We are trying......

Shrl Hard Vishnu Kamath: 16
years!

Shri Satya Narayan Sinba: I plead
guilty. As I said, I have not claimed
perfection. We are trying to improve,
His advice and goadings always make
us alert.

Shri Harl Vishnu Kamath:

BO.

Shri Satya Narayan Sinha: But I
hope what I say would also try to
improve him.

15 hrs.

Shri Harl Vishnu Kamath: Yes, it
is mutual, I do not mind.

Shri Satya Narayan Sinha: T am
prepared to accept his advice and try
to mend and improve myself.

8hri Satya Narayan Sinha: I am

advice is sane and sound, T will accept
it.

~ 8hrl Satya Narayan Sinha: Some
Members have said that proper pro-
portion should be maintained with
regard to the business of this House.
1 do not agree that this Parliament

1 hope
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should be a factory producing legis-
lative business only. I have explain-
ed it to my hon. friend Shri Kamath
outside ang perhaps here also more
than once. It may not be satisfactory,
but as I have said time and again, the
proportion which we have for non-
legislative business is not found any-
where in any demoeratic Parliament
in the world. I challenge.

Shri Harl Vishou Kamath:
not raise that point at all.

1 did

Shri Satya Narayan Sinha: Some
friends have done it. They say that
for the entire scssion of Parliament,
it is not enough to have six months
only, we should try to make it a little
more. I quite agrec. 1 cannot pro-
misc at once scven months. Now this
Parliament iz perhaps on its last legs,
the next Parliament will be coming,
but I can agree with him that more
time should be given, and six months
may not be quite sufficient. It that
is necessary, we will do it.

Shri Hari Vishnu Kamath: Not
less than seven months; Budget ses-
sion 34 months.

Shri Satya Narayan Sinha: Time
spent in the Lok Sabha has been 30
per cent on legislative business, 37
per cent on financial business includ-
ing discussion on the Budget Demands
of different Ministries, which throws
open to the Members the entire gamut
of Government activity for criticism,
and 33 per cent on non-legislative
business like debates on foreign
affairs, on food, on matters pertain-
ing to defence and on discussion of
important reports. As I have said I
think more importance should be
given to that, but I am simply plead-
ing that so far nowhere in any demo-
cratic country in the world so much
time is allotted for non-legislative
business.

My hon. friends will agree that
sometimes I have pushed out of the
calendar important legislative businesy
of the Government in order to make
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room, accommodate, some of the
important discussions. I am quite

conscious of that, and 1 have always
tried. Sometimes I cannot do it, I
feel helpless because of want of time.

Reference has been made to this
quorum business. Well, we all regret
the things which are happening here.
Sometimes the House is adjourned for
want of quorum, sometimes it has
happened that 15 or 20 times during
the day the quorum bell is rung.

Shri Bhagwat Jha Azad: Never,

Shri Satya Narayan Sinba: They
say. But I tell you that no Parliament
is free from this malady. When the
leglslative business is going on in the

House, some Members are busy else- |

where, They are reading in the
library, they are employing their time
much better. Why should we expect
all should be here to hear a particular
man’s voice?

An hon. Member: One out of ien.

Bhri Satya Narayan Sinha: Most of
my friends may be knowing that in
the House of Commons, the oldest
Parliament in the world—so long as
India was under their empire, it was
a very important part of the empire—
when the India Bill was being discuss-
ed, 12 persons were present and no-
body raised a point of quorum there,
1 quite agree that the keeping of
quorum ig our responsibility mainly,
but the Opposition cannot be absolved
of that responsibility,

Bhri Hari Vishnuo Kamath: It is a
constitutional obligation, not a qucs-
tion of party.

8hri Satya Narayan Sinha: It is by
the co-operation of the Opposition
and the whole House that this malady
can be cured, We had a convention
that during the lunch hour no quorum
question was raised. It is only Mr.
Kamath—he is an iconoclast that way
—whg sald no.

Shri Harl Vibna Kamath: Mr.
Mavalankay agreed with me, you know

D.G. 1066-67 CHAITRA 14, 1888 (SAKA)

DG. 1966-61 9308
that, you were here. Mr. Anantha-
sayanam Ayyangar agreed with me.

Shri Satya Narayan Sinha: I have
not finished,

Shri Hari Vishnu Eamath: Why
don't you amend the Constitution?
Why do you waste the time of the
House?

Shri Satya Narayan Sinha: I am
coming to that point. My dear friend,
why are you getting impatient? I am
going to state facts, If I am incorrect,
you just correct me.

Shri Harl Vishnu Kamath: Wholly
incorrect.

Shrl K, C. Sharma: Why this war
against such a sweet manl

Shri Satya Narayan Binha: You re-
member that after 1857 till 1962....

Shri Harl Vishnu Kamath: Nobody
raised it, 1 know that,

Shri Salya Narayan Sinha: He is
perlectly right.

Shri G, N, Dixit (Etawah): I want
lo raise a point of order. Dozens of
times Mr, Kamath has violated rule
349. After all, these rules are for the
purpose of obedience and compliance,
not only to be kept in the Rules Book.
Rule 349 says:

“Whilst the House is sitting, a
member—

(ii) shall not interrupt any mem-
ber while speaking by dis-
orderly expression or noises
or in any other disorderly
manner,

{ix) shall not obstruct proceed-
ings, hiss or interrupt and
shall avoid making running
commentarics when spesches
arc being made in the Houss;"

These rules Mr. Kamath must observe,
because these rules are to be imple-
mented, not only to be kept in the
boolk,
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Shri Hari Vishnu Kamath: I plead
guilty, but the practice in this House
has been ¢ ferent. Everybody does
it, not T alone, and it is parliamentary.

Shri Dixit can have his own interpre-
tation,

Shri Satya Narayan Sinha: Mr.
Kamath is right when he says....
Shri Sheo Narain (Bansi): What s

the ruling?

Shrl Satya Narayan Sinha:, ... that
the mattey has been mentioned in ihe
Conastitution. That is our fault. Mr,
Kamath wns also a party to it. I was
also one of the Members. But once a
Bill was introduced in this House by a
private Member, Mr. Dwivedi,
Kumath opposed it.
al'owed ils passage,

He should have

Shri Harli Vishnu Kamath:
nol oppuse it.

I @ad

Shri Satya Narlyn Sinha: He
opposed it, it is in the proceedings.
(Interruptions) .

Shri Hari Vishnu NKamath: What
happened to vour Bill in 19567 (Inter-
ruptions). He should not go on mis-
representing. What happened to his
own Bill in 19567 He introduced a
Bill in Mr, Mavalankar's time,

Shri Salya Narayan Sinha: We a:e
poing 1o introduce that Bill, but I will
not be surprised if Mr. Kamath stands
up again to oppose that Bill.

Shri Hari Vishno Kamath: You get
il passed, we may oppose. (Interrup-
fions),

Shri Satya Narayan Sinha: A very
important duty of this department is
service to Members of Parliament. 1
think the most important service thut
can be rendered to Members of Par-
linment is to provide ample opportu-
nities for study of Government acli-
vities and for promoting specialisation
amongst interested Members on the
working of the various departments !

Mr,
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the Government, 1 would like
aclivities of my Department to b
adjudged on this score alone, It is
on:y then that the Members wili
realise what we have been able to do.
Some of my friends have pointed out
that entire budget of this Department
ig perhaps much less than many Min-
istries' items of stationery, but it is
there. With these meagre resources
we have been able to do what was
possible. [ think I ghould not feel shy
to say that we have done something
of which we feel proud.

the

Then 1 come to the consultative
committee meetings. In the consulta-
tive commitiee meetings, when we

started them, there used to be very
thin attendance. Now it has come to
this that, as many as 1,462 notes were
circulated to the members by the De-
partment. If you look at the contents
of these notes, the labours that have
gone 1o prepare them, it will be no-
ticed that those who would agrec to
digest those notes would certainly
land as experts on the working of the
many Mnistries,. We did not limit
ourselve; to this method of promoting
specialisation and closer under-

standing between the members and
the Government.
Apart from that, this Department

arranged visits of groups of members
to & large number of important nation
al projects and undertakings to pro-
vide to the members opportunities to
have studies on the spot and in those,
many a time, we have invited a suffi-
cient number of opposition members.
Some of the opposition members have
led those groups who have gone
round and invariably, without sxcep-
tion, the reports which I have receiv-
ed on these conducted tours—even
when some of our opposition mem-
bers were the leaders of those
groups—have described all that hap-
pened and how the whole thing was
conducted. I hope Mr. Kemath was
somstimes one of the members of

such groups.
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Shri Satya Narayan Sinha: My
friend will appreciate, I am referring
to Mr. Kamath because he has been
the only swallow in the whole group.

About the implementation of as-
surances, which Mr Kamath mention-
ed; the House will bear with me. I
would like to say that the primary
responsibility of assurances vests with
individual Ministries. It was, how-
ever, noticed that unless there was a
central co-ordinating agency, an
agency which might chase each indivi-
dual assurance io ensure fulfllment
and implementation, there was risk
of assurances being lost sight of.
Regarding these assurances, [ might
inform the House that during the
earlier part of the Second Lok Sabha
—Mr. Kamath will note this—there
were hundreds of assurances which
remained unimplemented and which
ultimately had to be dropped by the
Committee of Assurances itself be-
cause the delay in implementation
made those assurances absolutely usc-
less. But we took stock of the whole
situation and I specially formed and
geared up an exclusive section in my
Department to chase each assurance
individua'ly. As a result of the
efforts made, by the time the Second
Lok Sabha ended and the Third Lok
Sabha had run jts first year, we had
implemented about 99 per cent of the
assurances given by Ministers to the
Parliament., The statistics about im-
plementation of assurances relating
to the Third Lok Sabha have been
given in the Annual Report of my
Department. 1 may be permitted to
point out that up to the Thirteenth
Session of the Lok Sabha, out of
2,544 assurances, 2,315 have already
been laid on the Table of the House
and implementation reports of about
87 assurances which have been re-
ceived from the Ministrieg are being

scrutinised by my Department, which
! hope to lay on the Table very soon.
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Thus, 9442 per cenl assurances stand
implemented. This is a record which
has been achieved as a result of co-
ordination between my Department
and the various Ministries and this is
a record of which I am proud. I
have nothing to conceal from the
House in this regard. The position
nbout unimplesnented ASUrances
relating to 1963 is 6; 1964—28; 1985—
107. In 1962 it was only 1. In gpite
of over %4 per cent implementation,
these figures may seem to call for
criticism and scrutiny, I do con-
cede it. I can assure the House thai
my Department has not lost sight of
any one of them. Sometimes delay
has been caused because of reasons
beyond our control and beyond the
control of some of the Government
Mnistries, as for Instance, when =
case become subjudice, or when
statistical information is to be col-
lected from States in a sphere over
which the Centre has no direct control.
They have to write letter after letter
and send reminder after reminder.
But they do not respond.

Then about delegations which were
sent abroad, I woulg like to make it
perfectly c'ear that there is a con-
fusion among some of our friends, this
side as well gs that side, that it is
done entirely by us. There are cer-
tain delegations which are called
Parliamentary delegations over which
we have no control. It is absolutely
within the province of the Speaker
here and the Chairman there; for ins-
tance, the Commonwealth and Inter-
Parliamentary Conferences and so on.
There, I do not come into the picture
very much. Of course, the whole
thing is sponsored by the Speaker
who alwayg consults me, [ am only
indirectly concerned with that. T may
make some suggestions. But the
names come from him. Very often,
perhaps mostly, we have always
agreed. Now, regarding delegations
which are sponsored by the Govern-
ment for the first time, in the last
year, the late Prime Minister sent
sbout eight or nine delegations
consisting of 40 to 45 members. My
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friends have said that representa-
tion from the opposition was not
enough. Perhaps some of them may
not know that some of the leaders of
the opposition declined the offer made
to them. 1 have got names before
me such as Masani, Dahyabhai Patel,
P, K. Deo and Indrajit Gupta,

Shri Harl Vishnu Kamath: They
did not fare well

Shri Satya Narayan Sinha: 1 do not
think. Those whg have gone—some
party members also went there—
everybody said and the reports which
we rceived from those countries
where these delegations had gone
have also stated, that they made a
very good impact. That is in our re-
port. Government have the inherent
right to choose members for these
delegations because it has to project
its own policies and programmes. We
may include sometimes members of
the Opposition also. The late Prime
Minister sald that when we'send such
delegations we shall consult the
Speaker also. But the entire right
of sponsoring the delegation rests with
the Government. I would like to
make it clear here and now.

Some mention was made to the
‘Whips' Conference. I am very glad
. to tell you about the Whips' Confer-
ences on the last two occasions, When
we started this, we were inviting
only the Whips of our own Congress
Party either from the State Legisla-
tures or here, I thought it was some-
thing like a friendly match, We
thought that if it has to be effec-
tive we must invite all the Whips
of all the Parties from ull the
Legislatures. The last Whips Con-
ference was very important. It was
taken note of by the entire press of
India. They commented on it. Many
editorials were written in many im-
_portant English dailies. Perhaps my
friends will be glad to know of what
happened there. In the present
atmosphere of these political wrang-
lings everywhere, all Partieg were
represented there. Their Whips were
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there and all the resolutions which
we passed there were absolutely un-
animous. I wag so glad that this was
50, even though some of the resolu-
tions would affect some of the Opposi-
tion Party Whips because certain
resolutions were against their Parties.
In spite of that, this happened. It
is a great achievement.

Shri Maurya (Aligarh):
Party was not there.

Republican

Shri Satya Narayan Sinha: Repub-
licans have merged with SSP.

An Hon, Member He said all im-
portant parties, not Republican Party.

Shri Maurya: It is wrong to say
that Republicans have merged with
S. S. P. Outside this House I am a
Republican.

8hri Yashpal Singh: What about
Shashi Ram?

Shri Satya Narayan Sinha I have
nothing to do with him, Perhaps it
is within the province of the Lok
Sabha. I have received letters also.
Sometimes the Department of Parlia-
mentary Affairs is mixed up with the
Lok Sabha. That confusion is there.
There is this confusion in this matter
also. I have nothing to do with that
contract.

Shri Bhagwat Jha Asad: Who is
responsible for that?

8hrl Batya Narayan Sinha: I have
nothing to do with it. Your feelings
will be conveyed to the Speaker and
it there is strong feeling that he
shoulg be removed . . .

8hri Sheo Narain: There is great
feeling.

Shri BSatya Narayan Sinha: ....
action will be taken.

Before | close, I again thank all
those friends who said good words to
me and elso those who had criticised
me and I would like to appreciate the
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importance 8! the help which 1 have
received from my new colleague Mr.
Jaganatha Rao and oher Deputy
chief whips and also the members of
my department without whose <¢o-
operation it would not have been pos-
gible to do whatever little I have
been able to do.

Mr. Deputy-Speaker: There are
no cut motions, _.... (Interruptions)

Shri Satya Narayan Sinha: About
mir conditioned travel econcessions,
perhaps some friends do not know
that I am no longer the chairman of
that committee, the Members Salaries
and Allowances committee. In my
time glso it was raised. I think they
are entitled to it and they should have
it

8hri Bhagwat Jha Azad: Who is
the chairman now?

Shri Satya Narayan Sinha: Mr.
Raghunath Singh: 1 have nothing to
do with it. Therefore, this matter
will be conveyed to him . . .

off Ty fog : W gEW %
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Mr, Deputy-Speaker: Order, order.
ghall put the demands to vote now.

-

The question is:

“That a sum not exceeding
Rs, 4,13,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Department of Parlia-
mentary Affairs’.”

The motion was adopted,

MnrsTRY OF TRANBPORT AND AVIATION

Mr, Deputy-Speaker: The House
will now take up discussion and vot-
ing on Demand Nos. 88 to 93 and 137
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to 140 relating to the Ministry of
Transport and Awviation for which
five hours have been allotted.

Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move.

The hon. Minister wanted to make
a statement on Air India and he may
make his statement.

Demanp No. 86—MrnisTry or Trang-
PORT AND AVIATION

Mr. Deputy-Speaker: Motion moved:

“That & sum not exceeding
Rs. 1,13,83,000 be granted to the
President to complete the sum
necessary to defray the chargos
which will come in course of
payment during the year ending
the 31st day of March, 1867, in
respect of ‘Ministry of Transpori
and Aviation'”

DEmanp No. 87—MrTRoOROLOGY
Mr. Depuiy-Speaker: Motion moved;

“That a sum not exceeding
Rs. 2,37,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which  will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Metcorology'.”

Demanp No. 88—CenTraL Roap Funp
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 3.17,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1967, in
respect of ‘Centrai Road Fund'”



